To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Regarding submission of Response/Reply in _compliance of the order
passed by Ham’ble N.G.T. dated 11.09.2023 in OA no. 418/2023 In the

matter of Nirmal Kumar Tripathi Vs. State of UP.
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Sir,
Kindly refer to the subject mentioned above. In compliance of the order

passed by Ham’ble N.G.T. dated 11.09.2023 in OA no. 418/2023 In the matter of
Nirmal Kumar Tripathi Vs. State of UP. The Response/Reply is enclosed herewith

for your kind perusal and further necessary action.

Enclosures: As above
Sincerely Yours,
ﬂ..‘/q:“,%
(Akhand Pratap Singh)
District Magistrate
Deoria

Copy to: Following for information and further necessary action.

1. Secretary Environment Govt. of Uttar Pradesh, Lucknow.
2. Member Secretary, U.P. Pollution Control Board, Lucknow.

District Magistrate
Deoria
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Response on behalf of Respondent No.-5, District Magistrate, Deoria in
compliance to the order dated 11.09.2023 passed by Hon'ble NGT Principal
Bench, New Delhi in Original Application No. 418 of 2023 In the matter of
Nirmal Kumar Tripathi Versus State of U.P. & Others

The Hon'ble National Green Tribunal, Principal Bench, New Delhi vide its

order dated 11.09.2023 in Original Application No. 418 of 2023 in the matter

of Nirmal Kumar Tripathi Versus State of U.P. & Ors. has passed the

directions. The operative part of the order is as below:-

2.

In view of the averments made in the application and observations
made in the report of the Joint Committee, we consider it appropriate
to have response of (1) State of Uttar Pradesh through Secretary,
Environment, Government of Uttar Pradesh, (2) Executive Officer,
Municipal Council, Deoria, (3) Executive Engineer, PWD, Deoria (4) DFO,
Deoria, (5) District Magistrate, Deoria and (6) UPPCB who stand
impleaded as respondents No. 1 to 6. The Registry is directed to
prepare and attach memo of parties to the application. Respondent no.
6-UPPCB O.A. No. 418/2023 Nirmal Kumar Tripathi Vs. State of U.P. &
Ors. is already appearing before this Tribunal through its Counsel. The
Registry is directed to issue notices to respondents No. 1 to 5.
Reply/response by respondents no. 1 to 6 be filed within two months
by email at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.

List for further consideration on 22.11.2023.

In view of the facts and circumstance of the case, we consider presence
of Executive Engineer, PWD, Deoria, Executive Officer, Municipal
Council Deoria, DFO, Deoria and District Magistrate, Deoria through VC
to be essential for producing the relevant documents and assisting this
Tribunal in just and proper adjudication of the questions involved in the
case and they are accordingly directed to remain present before this

~ Tribunal on that date.

Response

1.

That the Hon'ble National Green Tribunal, Principal Bench, New Delhi
vide its order dated 11.09.2023 in Original Application No. 418 of 2023
In matter of Nirmal Kumar Tripathi Versus State of U.P. & Ors. has seek
a factual report from a joint Committee regarding the construction of

Pucca Nala in Nagar Palika Municipal area of District Deoria.

s

-
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In compliance to the above direction the inspection of alleged
construction site was carried out by joint committee on 26.08.2023 in
present of the complainer Sri Nirmal Kumar Tripathi, comprising
following officials:-

1.  SriGaurav Srivastav, A.D.M.(E), Deoria.
2. Sri Anil Kumar Sharma, Regional Officer, U.P.P.C.B., Gorakhpur.

Joint Committee Report has been already submitted to ceo-6,
U.P.P.C.B, Lucknow by the UPPCB, Gorakhpur on 28.08.2023 vide letter
no. 522/Sa-332/2023 which is filed on 29.08.2023 to Hon'ble Tribunal,
New Delhi by e-mail. A copy of the Joint Committee Report is being
attached herewith as Annexure No.-1.

2. In compliance to the order dated 11.09.2023 passed by the National
Green Tribunal, Principal Bench, New Delhi in Original Application No.
418/2023, a letter has been issued to respondent no. 1 to 4 and 6
along with copy of the order dated 11.09.2023 for submission of
response and ensure to remain their presence on hearing dated
22.11.2023 in Hom’ble 'N.G.T. Copy of letter enclosed as
annexure no. 2
The above response of the District Magistrate, Deoria is placed before

this Hon’ble National Green Tribunal for perusal and kind consideration.

0

(Akhand Pratap Singh)
District Magistrate
Deoria
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. ... 2 Prima facie, the averments made in the application
raise questions. relating to environment arising out of the
implementation of the enactments specified in Schedule I to the
National Green Tribunal Act.2010. In view of the averments made
in the application, we consider it appropriate that a joint
Committee be constituted to verfy the factual position and take
appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of UP State PCB and District Magistrate.
Deoria and direct the same to meet within one week, undertake
visits to the site, look in to the grievances of the applicant, éssociate
the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate
remedial action by following due course of law and giving
opportunity of being heard to the project proponent. The state PCB
will be the nodal agency for coordination and compliance.
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